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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-I
(BRIEF SUMMARY OF PROCEEDINGS)
Wednesday, 26™ September, 2001/Ashwin 04, 1923(Séka)

QUESTION HOUR: Starred Questions 42-45 were raised and replied.

Replies to Starred Qs. 46-60 and Unstarred Questions 86-156,(except 120,131
and 137) were laid on the Table.

Dr. Jagdish Mukhi sought to know the fate of his notice of calling attention
motion. Chair observed that he would give his ruling at 16.30 after the Tea Break

Special Mention (Rule 287):

The following members made special mentions:
¥ Shri Jagdish Anand

2.~ Shri Roop Chand

3.~ Shri Nand Kishore Garg
4..~Shri Surender Kumar
5..~Shri Ram Singh “Netaji’

6~ Shri Sushil Chaudhry

7. Dr. Jagdish Mukhi

8. Shri Jile Singh Chauhan

9.~ Shri Mohan Singh Bisht

1Q- Ch. Sheeshpal Singh -

Introduction of Bill: .
The Minister of Finance, with the leave of the House introduced , “The Delhi
Sales Tax (Amendment) Bill, 2001 (Bill No.19 of 2001).

Consideration and Passing of Bill:

1. The Chief Minister moved that, ‘The Delhi Fire Service Bill,2001 (Bill
No.20 of 2001) as reported by the Select Committee, be taken into
consideration.

The Bill was considered clause-wise.

The Chief Minister moved that the Bill be passed.

The motion was put to vote and adopted..

2. The Minister of Finance moved that, ‘The Indian Stamp (Delhi Amendment)
Bill, 2001 (Bill No.18 of 2001) be considered and passed.

The Bill was considered clause-wise.

Amendment of Shri Nand Kishore Garg in Clause 47(A)(3)that the words
‘two years’ be replaced by ‘six months’ was put to vote and negatived.

The Minister of Finance moved the motion that the Bill be passed.

The motion was put to vote and adopted.

The House adjourned for Tea Break
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16.30  The House reassembled.

Hrs. The Chair informed the House that he had received a notice of Calling attentio
Motion, from Dr. Jagdish Mukhi but as the subject matter deals with the
Elections to the Delhi University Students Union and does not primarily concern
the Delhi Government and the House in the past has never entertained any
question or motion on the subject, he has therefore, not given his consent to it.
Not satisfied with the Chair’s decision the opposition members stood up
protesting and resorted to slogan shouting. Shri Sahab Singh Chauhan was asked
to withdraw for persistence defiance.

Other members also resorted to slogan shouting and disturbing the proceedings.
The following members were thereafter ordered to withdraw for the day:
1. Dr. Jagdish Mukhi '

Dr. Harsh Vardhan

Shri Ram Bhaj

Shri Sushil Chaudhry

Shri Nand Kishore Garg

Shri Jai Bhagwan Aggarwal

Shri Puran Chand Yogi

Shri Mohan Singh Bisht

Shri Ravinder Bansal

Shri Avinash Sahni

ri Naresh Gaur

Sy Lok
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@* 16.46 Motion (Under Rule 107): Shri Mukesh Sharma moved the following Motion:
Hrs “This House demands that no House Tax be levied on unauthorised colonies in

NCT of Delhi without providing basic amenities.
This House also expresses its disapproval to the recent proposal to the levy of
House Tax on these colonies by the MCD and demands that the Central
Government may regularise them without further delay on the basis of Policy
guidelines of 1976-77,
The following Members participated in the discussion:

Shri Roop Chand

Smt. Meera Bhardwaj

Ch. Mateen Ahmed

Shri Veer Singh

Shri Mahabal Mishra

Shri Jile Singh Chauhan

. Shri Ram Singh ‘Netaji’

Minister of Urban Development Dr. AK Walia, replied to the Motion.

The Motion was put to vote and adopted.
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g- 17.38 Qém DURATION DISCUSSION:  Smt. Kiran Chaudhry raised short

duration discussion regarding iﬁgiigsettle_\mefm‘i]h,uggizlhopri dwellers, in
which Dr. (Smt) Kiran Walia also participated.
Minister of Urban Development, Dr. AK Walia replied to the Debate.

18.09  House adjourned for the day.
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